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The hon. Member opposite referred
to seaman and asked what will hap-
pen if a cooperative society purchased
a vessel.

MR. CHAIRMAN: I think you would
like to continue tomorrow,

SHR] MANORANJAN BHAKTA:
Yes,

MR CHAIRMAN: You may con-
tiuue tomorrow, The House will now
take up the half-an-hour discussion.

—

17.30 hrs.
HALF-AN-HOUR DISCUSSION

LooTING oF COMBINATION CARRIER
‘VALLABHBHAT PATEL’

\
MR. CHAIRMAN: The House will
now take up the Half-an-Hour Dis-
cussion. -

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): Mr, Chairman, this Half-
an-Hour Discussion arises from the
reply given to Starred Question No.
69 on 20th August 1981, The question
reads

“(a) is it a fact that a combina-
tion carrier “Vallabhbhai Patel” go-
ing to Japan from Visakhapatnam,
“was looted by pirates when it was
passing through the Philip chanmel,
off Singapore;

(b) if so, the details
and

(c) action taken by Government
in the matter?”

The reply was given by way of a
statement, which was laid on the
Table of the House. As the question
was not reached, no supplementaries
w be asked at that particular

thereof;

This statement, inter glia, mentions
many thiggs which I find something
like a cock and bull stery. Thestah-
ment says:

“....a robbery took place vn the
while she was transisting
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about 9-10 miles away from Singa-
pore Port through Philip Channel,
Singapore Straits on 16-6-81 at
21.80 hrs Singapore time. The facts
of the case are that three armed
robbers boarded the vessel using
lines with hooks while she was
steaming at full speed. They came
unnoticed straight on the Captain's
Deck and entered the Captain's
cabin. They demandeq the keys
of the safe and, on not finding the
same, they took off the jewellery
from the Master’s wife and ransac-
ked. the cabin cupboard for money
and valuables. They were armed

with long knives and gamurals. They
took all the personal currency of
the Master.”

Leaving the details ,the further state-
ment is still more interesting:

“The loss in Indian rupeeg cur-
rency on account of the eatire pro-
perty taken away by robbers is
estimateg at about Rs. 12,000/-. Im-
mediately on their leaving his cabin,
the Chief Officer informed the Mas-
ter on the Bridge. After ' taking
necessary precautions, a thorough
search wag made but no one was
found.” .

This is what surprises me more. We,
hon, Members of Parliament, are ask-
ed to believe that when the ship was
steaming at full speeq off the Singa-
pore port at 21.30 hours, these rob-
bers came—we do not know whether
they came by boats or they came

boarded the ship,
not only that, they were not obs-
tructed, they hag full access to the
Captain’s cabin, they went there,
théy ransackej the cabin cupboard,
looted the place, took some ornament

and some gold and some ourrency,
and they vanished.

When I read this particular state-
ment, I thought I was reading stories
from the Arabian Nights. Ultimately,
when I read the story about this
vanishing, I thought that this is the
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of the invisible man. If we
were to believe the story, as stated
by the hon. Minister, there is no doubt
that these pirates or robbers are very
competent, and we need such people
in our defence forces in case of war.
I would request the hon. Minister to
recommend these people to lhe De-
fence Minister so that we can utilize
them in times of war. In my respect-
ful submission, it is very difficult to
believe this story.

In view of the answer which has
been given, some part of which I have
‘ read, I would like to ask some ques-
tions to the hon. Minister. The first
question is whether these three pirates
approached thig particular <hip, Val-
labhbhaj Patel by boat, whether they
came swimming and, if they came
swimming—I believe the hon. Minis-
ter may not say so, because when the
ship was sailing at full speed, jt is
not possible for the robbers to come
swimming, keeping pace with that
speed—from which side they came.

Secondly, I do not know how many
times the hon. Minister has travelled

) by ship, but jt is common knowledge

that when the ship is =ailing at full
steam and when it breaks through
water, it is not possible for anyone
to climb from the back side, where
there is the propellor; it is also not
possible from the front side when
it is speeding, because when it Is
breaking water at full speed, waves
are created and anyone who tries to
go swimmng near the ship is thrown
100 feet away from that particular

|
v

« 8o, 1 would like to know as$ to how

" these people approached and how did

they board this particular ship and
whether the inquiries to which we
have referred to have revealed as to
how they boarded this particylar ship.
One more statement has been made
about using lines with hooks. I am
not in a position to follow what ex-
actlythehmwni:termun,bythia
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THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): That is called rope.

SHRI BAPUSAHEB PARULEKAR:
That is exactly what I say. They
carried a rope ang moved through
the rope and the aim was so nice
that the rope exactly fitted into the
hook. When the ship was steaming
in full speed, with that rope, we are
told, they boarded this particular ship.

Another thing which I wouid like
to know as far as my little know-
ledge goes s that a watch is kept
in the ship and under the state of
shipping, watch they must keep. I
understand the incident-- took place
at 0.30. It j5 not known whether any
watch was kept on the Captain’s
cabin, and I believe that the Captain’s
cabin iz on the top just near the
bridge and it was impossible that any
ong can reach the Captain’s cabin
without being noticed because I have
suggested in my statement that this
is not a case of robbery as it is, but
it is a stage-managed robbery prob-
ably committed by the crew them-
gelves to loot the money of the Cor-
poration because further we find that
all these persons passed from one
storey t; the other and reached up
to the Chief Officer’s cabin, there they
robbeg his wife ,and there were three
persons, the Chief Officer, his wife
and one more person and there are
three robbers and when this robbery
was taking place just near the brldxe

Al e Lo o f o PO R g, M
UJ. wle snip unu l..ll lﬂ! Hupiai s CNUUI

and the Chief Officer’s cabin all the
crew had no kncwledge of it.

Sir, you may pe having an idea that
there iz an alarm bell in the Cap-
tain's cabin and in the cabin of the
Chief Officer. These people, leave
aside any protests, did not think it
wise to ring this particular glarm bell.

Sir, last but not the least, I do not
know as to how did these gentlemen
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vanish and what did they rob?
They robbeq the currency notes and
with the currency notes they pump-
ed into the ocean. We are leq to
believe that they are invisible men
or they jumped into the oceap at
midnight and they got this amount
of Rs. 12,000/-. They jumped into
the sea. It is strange, J am unable to
believe this, I am unable to gulp the
story, Therefore, the circumstances,
in my respectful submission, forced
me to conclude that this must have
been stage-managed. What is the
amount that is usually kept with the
Captain, which the Shipping Corpo-
ratio, gives? With whom are the
keys and what is the assumption? If
that is the case with the Shipping
Corporation of 1ndia which is a Gov-
ernment concern, it is very easy to
loot the entire money or the entire
property which is entrusted with the
Captain of the ship if no proper
watch is kept. Further, it is men-
tioned that immediately after the
incident, some message was sent to
Singapore police. May I know the
text of the message? What was the
immediate disclosure? Your answer
also mentions that some message was
sent to the Bombay office of the
Shipping Corporation. What ig the
text of this message? And from 16th
of June till this day, what is the
inquiry made? As [ said, the cir-
cumstances show that the incident
must have taken place as is narrated
here and the incident must be a fake
one and the crew and officers must
have a hand in it. They inquiry by
the Shipping Corporation’s officers
itself is not sufficient. It would be
necessary that investigation be made
by a high power committee, a Par-
liamentary Committee, assisted and
aided by the Director General of
Shipping. Then alone the truth would
come out. I would, therefore, re-
quest the hon. Minister to reply to
the questions which I have raised for
his consideration. Thank you.

THE MINISTER. OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): Hon. Parulekar ig one
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of our senior ang experienced Mem- §
bers of this House. [ am very sorry
that he attributed motives to the offi-
ces and the crew of the Shipping
Corporation of India on the ship
where, unfortunately, the robbery
took place. Unfortunately, on that
day, the question could not reach.
Otherwise, both the Member who has
put the question and also myself
would have had an ample opportunity
to reply to all the questions put by
the hon. Member Shri Parulekar and
other hon. Members also.

In reply to the Starred Question
No. 69, I placed on the Table of the
House g Statement. The hon. Mem-
ber Shri parulekar may be in pos-
session of that statement, But I do
not think the other hon. Members
who are present here, they are in pos-
session of the statement that I had
laid on the table of the Sabha on
that day. Therefore, for the benefit
of those hon. Members who have not
read the statement, I want to give
in brief the facts regarding robbery
on that day. |

According to the information re-
ceived from the Shipping Corporation.
of India, a robbery took place on the

vessel while she was transiting about -

9-10 miles away from Singapore Port
through Philip Channel, Singapore
straits on 16-6-1981 at 2130 hzs.
Singapore time,

The facts of the case are that three
armed robbers boarded the vessel
using lines with hooks while she was
steaming at full speed. They came '
un-noticed siraight on the Captain’s
Deck and entered the Captain’s cabin.
They demanded the keys of the safe
and, on pnot finding the same, they
took off the jewellery from the Mas-
ter's wife and ransacked the cabin
cupboard for money and valuables.
They were armed with long knives
and samurals, They took all the per-
sonal currency of the Master.

Out of these three robbers, , one
of the robbers was standing in the
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Master’s Cabin Room and the other
two robbers went to the Chief Offi-
cer's cabin where the Chief Officer,
his wife anq the Chief Steward were
sitting. They threatened them and
took off the wedding ring and wrist
watch from the Chief Officer’s wife.
They ransacked their cubboards and
took all their personal cash.

The following items were taken
away by the robbers:

From Captain’s Cabin

(A) Gold Jewellery . . 40 Gms.

(B) One wrist watch

(C) Currency : U.S. Dollars . 500
K. Dinar - . " . 30
D. Marks » . . . 150
D. Guilders . - = . 310
Indian Rupees ‘ v . 200
From Chief Officers’s Cabin

(A) Gold Ring 10 Gmas.

(B) Seiko Quartz Wrist Watch

(C) Currency U.S. Dollars , . . 200

Indian Rupees . ' 200

These are the articles which have
been robbeq by the robbers. Accord-
ing to the estimate in Indian cur-
rency the estimated cost of these
articles which have been robbed is
Rs. 12,000/-. Immediately after that
they searched on the Board and im-
mediately afier that the Master of
the ship reported to our Agent in
Singapore and aiso ne reporied io
the Shipping Corporation of India
Office. Our agent in Singapore in
turn contacteq the Ministry of Home
Affairs in Singapore and also the
marine police. He tried his best.
This is the position.

Now, the hon. Member feels that
it is a cock and bull story. He wan-
ted to know how these robbers boar=
ded the ship,..
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SHRI BAPUSAHEB PARULEKAR:
And vanished.

SHR] VEERENDRA PATIL: 1 am
coming to that.

When we received this information,
we from the Ministry have already
askeq the Shipping Corporation of
India to investigate into the whole
matter and make a detailed report
to the Government. So far as these
matters are concerned, it is for the
Shipping Corporation of India to in-
vestigate and then submit a report
to the Government. After getting
the report, I would have no hesita-
tion in making available a copy of
the report if the hon. Member wants.
I will have no hesitation in plaeing a
copy of the report on the Table of
the House because we do not want
to suppress anything. But | wag very
much pained when the hon, Member
said that this is a cock and bull story,
that this was connived at and that
this was conspired with by the offi-
cerg in order {o misappropriate the
money of the Shipping Corporation
of India.

According to the ruleg and regula-
tions of the Shipping Corporation of
India, the Master of the ghip is per-
mitted to carry only Rs. 500/~ to meet
emergency expenditure while he is
on the voyage. So, he was having
only Rs. 500/.. Whatever the pro-
perty is lost, it is not the property
of the Shipping Corporation of India.
It is the property of the Captain’s
wife; it is the property of the Chief
Officer’s wife. It is the personal pro-
perty of these two officers. It is not
the property of the Shipping Cor-
poration of India. So, when the Ship-
ping Corporation of India hag not
suffered any loss, I do not know
how the hon, Member is imagining
that this has been done only fo mis-
appropriate the funds of the Ship-
ping Corporation of India. Where is
the question of misappropriating the
funds of the Shipping Corporation of
India? The Captain of the ship was
carrying only Rs 500/.. You know
that the Shipping Corporation of
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India have got their offices all over
the world. Wherever the ships of
the Shipping Corporation of India
Bo, the representatives of the Ship-
ping Corporation of India are there.
When the Captain of the ship belong-
ing to the Shipping Corporation of
India requires anything, he will ask
the agent to supply all the material
and he will ask the agent to give
whatever he needs. Therefore, he
need not carry anything with him,
Therefore, I am very sorry when
the hon. Member says that this is a
cock and bull story, that this has
been connived at ang that there is a
conspiracy in order to misappropriate
the amount of the Shipping Corpo-
ration of India.

1 may tell for the information of
the hon. Member that, after this
robbery took place, the ship first
went to Tokyo, to Japan, and from
there, the ship went to USA. It is
still in USA. The officers gre draw-
ing a salary of Rs. 6000 to Rs. -8000
per month. 1 want to know from
the hon. Member: Will an officer
who is drawing a salary of Rs. 6000
to Rs. 8000 per month stoop down
to the level of stage-managing a
conspiracy or a drama in order to
misappropriate only Rs. 500/. which
the Captain of the ship was carrying
with himself? Eve, that money
was not looted. Even that money
was not misappropriated, Even that
money was not lost by the Captain
of the ship. The amount that was
lost, the jewellery that was lost, it
was the personal property of the

mrantoin'e wifa i wa. 4ha noaneneal
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property of the Chief Officer and
his wife and, there is no question of
compensating it. We are not com-
pensating, nor have they asked for
any compensation. There is no ques-
tion of giving compensation at all

Now the question arises: What
action wag taken? There is no ques-
tion of taking any legal action be-
causs this robbery took place when
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the ship was sailing on the high sea.
(Interruptions).

It was sailing 4In international
waters. So when the ghip was sail-
ing in international waters, then,
where ig the question of taking ac-
tion against whom? The cul-
prits were not appre¢hended. They
disappeared. When they disappear-
ed, there is no question of taking
action, Against whom they take ac-
tion?

MR. CHAIRMAN: How they boar-
ded?

SHRI VEERENDRA PATIL: I am
coming to that. We can only pre-
sume because nobody has seen how
they boarded. Nobody knows, even;
the Hon. Member agrees with me,
that nobody knows how they have
boarded. The Hon. Member’s pre-
sumption ig that they might have come
by swimming. It is impossible to
come by swimming pecause the ship
cruises at the speed of 12 nautical
miles per hour. I think, according
to my- assessment, according to my
guess, they might have come by a
speeding boat. You know the speed-
ing boat has got, the boat they came
by, a speed of 15 to 20 nautical miles.
They might have come by speeding
boat and their modus operandi, ac-
cording to me it geems, because I
have to receive a report and then
only will 1 be in a position to give
details to whatever the Hon. Member
has asked and is going to ask. But,
according to our assessment, the mo-
dus operandi normally is that they
come alongside on to the ship’s rail-

ings and they throw a rope with the
hm'k line with the hook meane thav

== amaan sanrisan [llusesas  weEwg

throw a rope with a hook, attach it to;
the ship’s railings, this hook gets tag-
ged on to the railing and one of the
persons can climb to the ship using
the rope anq after going on board
the other collagues in the boat will
throw another rope to him which he
ties up to the railing of the ship.
With the help of this rope, the other
members climb the ship, keeping one
or two to stay; back in the boat.
This is the modus operandi,
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1 am presuming this because when
the robbers left the cabin, when they
left and then disappeared, after ten
minutes these officerg came out and
then they raised a hue and cry, they
shouted and they collected all the
crew. They searched the ship and
when they searched the ship, they
saw a rope which was tied to the rail-
ings and it was trailing in the waters.
So, the presumption ig that they
might have come by boat and t'hey
might have used the rope in order
to board the ship and after looting
the property, again py the same rope
they might have gone into the boat.
It is possible because the speed of
the ship is 12 nautical miles and the
speeq of the boat is 18 to 20 nauti-
cal miles and I agree with the Hon,
Member that they were all profes-
sionals. It is not possible for ordi-
nary pirate to do this job. They
must be professionals and I am told,
according to the report that we have
received, that they were not wear-
ing any; shirt or anything. They
were only wearing half-pant, that
was also coloured pant and their body
was fully oiled. So they came and
only three people had come. Now
the question ig why did they not
prevent them. Why they did not abs-
Ttruct? But they had come with all
arms, with big knives and with seamu-
rais which are used at the time of
robbery. When they came with these
arms, thrashed and threatened our offi-
cers, our officers naturally had to keep
quiet. Only when they left, they came
out and shouted, collected the people
and searched the whole ship but they
could not find them, as by that time
they had disappeared.. .

SHRI SUNIL MAITRA (Calcutta
North East): What about watch? Do
& the ships not keep a watch?

SHRI VEERENDRA PATIL: I agree
with the hon, -Member. In cvery
ship there is a watchman,

MR. CHAIRMAN- You pleaae con-
cludg by 6 p.m.
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SHRI VEERENDRA PATIL: I do ot
know whether it is possible because he
has raised 30 many points. If I do nos
answer all the point raised by the hon.
Member, then they may feel that
whatever I have not answered may
be correct.

sy qaw gae fag (fedmanz):
s Af @ 7@ g € § 99
WA RN E

SHRI VEERENDRA PATIL: I said
that the watchman in the ship is gene-
rally posted in the front part of the
ship” to look after any approaching
ship. But it app¥¥ry to me that these
robberg have boarded the ship from the
rear side and not from the front
side. ...

SHRI BAPUSAHEB PARULEKAR:
Even the boat coming could not be
seen by the watchman?

SHRI VEERENDRA PATIL: I come
tu that point also. ...

MR. CHAIRMAN: I think the report
has not come to you.

SHRI VEERENDRA PATIL: That is
all right. But whatever information I
have got, I can give that information.

MR. CHAIRMAN: Perhaps Mr. Paru-
lekar goes in to the seas sometimes.

SHRI BAPUSAHEB PARULEKAR:
I always go, Sir.

SHRI VEERENDRA PATIL: The hon.
Member asked the question how these
robbers could go straight to the Cap-
tain’s cabin unnoticed. I want to in-
form the hon. Member the procedure
and also }he practice  which 1s that

aftar cimeat nnle Aura rimntinnal
aiwel SulisS:, OChaYy nve navigauotna:

lights are required to be switched on
as per international regulations for
prevention of collision at sea and all
other lights are switched off. During
night time there is complete darkness
on the ship except five lights, There-
fore, there was complete darkness
that day. The ship is an air-condition-
ed ship. When the air-conditionmng
plant is running there is a substantial
amount of noise which makeg it diffi-
cult or any person moving in the da-
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rkness barefoot to be observed. There
fore, it is not correct to say, how could
they come unnoticed. That is how
they have come and they went straight
to the Captain's cabin.

MR. CHAIRMAN: I  hope you have
replied to all the points.

SHRI VEERENDRA PATIL: No,
Sir. ...

Now, coming to the last point, the
hon. Member suggests that we should
appeint a high-power committee and,
if possible, a Committee of the Parlia-
ment. I do not know what purpose 18
going to be served by appointing such
a high power committee. Because,
here, the property was lost by the offi-
cer. It was not the property of the
Shipping Corporation of India.

18 hrs.

SHRI BAPUSAHAB PARULFKAR:
It is not a question of money, You are
repeatedly saying this. I am very
sorry. What is the modus operandi of
this that is important.

MR. CHAIRMAN: Let him conclude.

SHRI VEERENDRA PATIL: The hon.
Member has made a charge that it is
a faked story managed by the crew
members of the Shipping Corporation
of India. This is the charge you made.
That is why I say where is the ques-
tion of misappropriation of funds.

SHRI BAPUSAHEB PARULEKAR:
I did say that What I said was that
if this story of boarding the ship and
then vanishing is aimdimpossibility, then
somebody on board/must have done
this. What is the logical inference that
can be drawn? You are not consider-
ing this aspect but you are diverting
from that. You are taking flie middle
path.

MR. CHAIRMAN: You will kindly
conclude.

SHRI VEERENDRA pATIL: Sir, I
want to assure the hon. Member that
we are expecting a  detailed report
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from the Shipping Corporation of In-
dia. After getting a detailed report,
if he wants, I shall make available a
copy of that report to him. Or, if you
so desire, ] am prepared to place a
copy of that report on the table of the
House, I want to say that in the history
of the Shipping Corporation of India,
thisg is the first robbery on a ship on
high sea that has taken place. No such
incident was brought to our notice so
far in the history of the Shipping Cor-
poration of India. So, there is no
question of any cock ang bull story
being built up or any concocted story
being put up in this case. Nobody is
interested as it is the property of these
officers which has been lost.

MR. CHAIRMAN: Rajesh Kumar

Sing: Please be brief. Kindly pur your
questions.
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& fAar e § @A § f@-
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dmr owr g ? AMA A W A
ol 31 f& @y e 8.9 e
Ao oy, sk sg sfi g @ & 1
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AET 9T | W W F TG AT T8
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MR. CHAIRMAN: Shri Ramavatar

,%hastri——not here. Shri Kamla Mish-

9

ra Madhukar—not here, Now, the Min-
ister. Do you want to add anything?
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MR. CHAIRMAN: The House stands
adjourned till 11 O'clock on Tuesday,
the 1st September, 1981.

18.07 hrs,

The Lok Sabha then adjourned till
Eleven of the clock on Tuesday, Sep-
tember 1, 1981/Bhadra 10, 1903 (Saka).



